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CENTRAL RAILWAY

CIN: LLT4140MH1986PLC0IS54T BALANCE WORKS FOR NOTICE

Dreamax Height, Shop Na. |, First ficor. Upadhyay Compound Jija Matz Raad, CONSTRUCTION OF FOUR LANE ROAD ASIAN PAINTS LIMITED
i Mear PumpHouse, Andherl Ezst, Chakala Mide, Mumibal, Mumbal, Maharashira, Ingla, 400023 Open e-Tender - Tender Notice Registered Address-
e arr e

gﬁﬂqh & Indian Bank

Prome:Dd84- TR Emad: cs@suprapacilic.com Wabsile: wew, SLnrapaclic om
POSTAL BALLOT NOTICE

Moo w5 herehy given Thad pursuant o pronssions o Section 110 of the Companies Ac1, 2013 read
with the Companias (Management ard Administration) Bules 2014, the read with the General
Circutar Mes, 142020 dated Aprl 8, 3030, 172020 dated April 13, 2030, followad by General
Cincutar Mos. 2002020 dabed May B 2020, and subsagquant circulars sued in his regand, the labas)
being 22023 daled Seplember 25, 20237 issued by the Minisiry of Corporate Affairs ssuwed by the
Mintstry of Comporate Affais, Government of India (SICA Circitans”), and relevant provisions of SEBI
{Listing Ciobgalions and Desclosure Reguraments), 2015, and ofner applcabie provesions of the 8,
nilies, circulars. and nolifications issued thersunder, from Bma to Sma, that the following agenda ars
praposad for corsidenstion I'J,- the He'nl:-e-ﬁ of the Cf:-l'ﬂarr_.' for approval by means af Postal Baliot

No. DYCECPNVL_01-2024
Dt. 04012024

Mame of work: Balance work far
Construction of Four lane Road Under
Bridge in ey of Level Crossng No., 23
[ Km. 73.600 In Panvel Jasal Section

| Approx. Cost: Rs. 1311 lakhs, EMD: Rs.

6A, Shantinagar,
Santacruz (East), Mumbai,
Maharasira- Pin- 400055
Motice is hereby given that the certficale(s)
fl:H' the undermenbonsd secunties of fhe

ompany has! have been/ misplaced and
holder(s) of the =zaid securities!

ulhamauar!mcn FHHu EI{I Jau]a'.- Euidrg G*[uu: I'Iun' r.iurh:nﬁr Compound, Een‘*.‘i Hos uml-’ln.v:
UFasnagar, Thane-421 003 H,; «Tel Mo, (02510 2712 252 | 2567 895 «E-mail : elhasmpariandantank o in

POSSESSION NOTICE (For Immovable & Movable Property)
[Under Rule-8(1) of Security Interesl (Enforcement) Rules, 2002]

WHEREAS, The undersignad being the Aulhorized officer of the Indian Bank under

the Securitization and Reconstruction of Financial Assels and Enforcemant of Security : :

linterest Act and in exarcise of powers conferred under Section 13 (2) raad with rube 3 of | | gﬂi?ﬂ?u .Dﬂ;"i::umn!: :J;h(;:;j m:“‘::' Eﬂlﬁﬂ% ,ﬂsigﬂgﬁplﬂgg:'é a&ﬂ'ﬁg;&:?ﬁ
the Security Interest (Entorcement) Rules, 2002 issued Demand Notice dated 05.10.2023) | o) ﬂ”g.rmdﬂ form: Rs. 0.00. (1) |AnY person who has a claim in respect of

calling wpon the borrower(sy Ms. Gharushila Patil of Uthasnagar Branch to regay thay | TR the said secunties shoukd lodge such claim

| Tender closing date & time of aforesaid
mount meationed in the notice T 38,01,766/- (Rs. Thirl ht Lakhs One Th e with the Company at its Registerad Office
amount mentioned in the notice T 38,01,766/- (Rs. Thirly Eight Lakhs One Thousand | tender. The e-Tender duly complating in mhm L Bt

i} " o -' el At P - iy
ulhamgarirmh Fl:r?':u EI[I 'aﬂe'u Eulurg Gmu*-: Fiar ra'urlrha Ea:n'unm: Caniral Hozpial -'hm_-
Uasragar, Trane-421 003, WH,; «Tel Wa, (02511 2712 250 2667 825 «E-mail ; dhasnaga@ndantank con

POSSESSION NOTICE (For Immovable & Movable Property)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
WHEREAS, The untersigned being the Aulhorized officer of the Indian Bank under
the Securitization and Reconstruction of Fnancial Assats and Enforcament of Security
Interest Act and in exercise of powers conferred under Section 13 (2} read with rués 3 of
the Sacurity Interest (Enforcemant) Rules, 2002 issued Damand Notice dated 05.10.2023
calling upon the borrower(s) Mis. 1. B Beer Shop, Mr. Pratik Sharad Patil & Mr. Sharad
Rama Patil (Gaurator & Merlgagar) of Ulhasnagar Branch 1o repay the amount mantioned in

s mmmmaia o azan

the notice ¥ 19,86,482/- (Rs. Nineteen Lakhs Eighty Six Thousand Four Hundred Ninety | 1" = = Seven Hundred Sixty Six Only) as on 05.10.2023 and the said amount carries further | | 4 respect should be submitted on line mpany wil proceed 1o Issue duplicate
Twa Only) a5 on 05.10.2023 and the said amount casries further Interest at agroed ralel |=— i kel L - [Eterast at agread rate from 06.10.2023 tll date of repayment within 60 days from e date | | glectronically up ta 15.00 hrs, of gem cal:e{sjw|l;l'puutﬁ_|ﬁherm1|ma1mn

from 06.10.2023 fill date of repayment within 60 days from the date of receipt of the said 1 | Yo conskler issue craale and allol 6244175 equily shares fo public (ran- promoler) o0 | Jof receipt of the said notice with further interest & incidental charges. | 2510172024 and will be opened after 15.00 | | Name (s) of holder

notice with further interest & incidental charges. rafepaTial sy, The borrowers having faled fo repay the amount, notice is hereby given 1o the borrower | | hrs. (2) The prospective tenderers are | | Dipankar Banerjee, Haradhan Banerjee
The borrowers having failed o repay the amount, notice is hereby given to the borrower 2 | Recazsilication of Mr. Arunkumar GM from promaters! promater Group lo “Public” Sharehalder | Jand the public in general that the undersigned has taken possession of the property | | requested to visit the website i.e Kind of Securities and Face value

and the public in general that the undersigned has faken possesshon of the property categary. described herein below in exgrcise of powers conferred on him under section 13(4) of | | www.ireps.gev.in for details of tenders. Equity Share of Rs. 1.0,

described hergin below in exercise of powers conferred on him under section 13(4) of 3| To consider and increase value of Related Party Transacson with Centreal Bazar india Lid | | the said Act read with rule 8 of the said rules, on this 2 day of January of the year 2024.] | (3) Prospective tenderer’s are advised | No, of Securities- 180,

the said Act read with rule B of the sakd rules, on this 2 day of January of the year 2024, up o T25.00 Crore (Rupess twenly five Crone only) The borrowes in particular and the public in general is hereby cautioned not to deal with the | | that before tendering their offer| | pistinctive Numberjs)-

The borrower in parficular and the public in genaral is hereby cautioned not o deal with the 4 | To consider and aporove The appaintment of Mr. Abidh Abubakkar (DIN 085635900 as an | |pcoperty and any dealings with the property will be subject to the charge of the Indian | elecironically, they should refer lo the | §roam 48978571 to 15378750,

property and any dealings with the property will be subject to the charge of the Indian Exacutive Diraclor of the Compary. Bank, Ulhasnagar Branch for an amount of ¥ 38,14,870/- (Rs. Thirty Eight Lacs| | Tender detalls regarding terms and | oono kolkala Date- DRO172024

|Fourteen Thousand Eight Hundred Seventy Only) 2 on 02.01.2024 and the said amount | | :ﬂﬂ;‘”ﬁ?; ;l'i:ﬁ:[:;’E‘:ﬂ'EE::& ::iul;:reﬂ

carries furiher interest at agread rate from 03.071.2024 till date of repayment. i

Below are the details with the braakup as on 02,01.2024 -‘3“‘”""’3"'*"5 XEM (C) Panvel [B10]
DOWHNLOAD UTS APP FOR TICKETS

Bank, Uhasnagar Branch for an amount of 7 20,83,046/- (Rs. Twenly Lacs Eighty
Three thousand Forty Six Only) 25 on 02.01.2024 and the said amount camies further
inferest Al agraed rate from 03,00, 2024 18 dala o repayment

Tha Company has on 5% January, 2024 completed the dispatch of Postal Ballot Malica by eleciranic MWame of Applicant- Dipankar Banares
mesans to thasa members whose emal ids ane regisianad in the record of deposiones far saeking their

oongent by way of Special Resolutan tor maters el out | fe Postat Ballat Hotios, Members whosa

Below are the details with the breakup as on 02.01.2024 names appear in ha Aegistar of Members as on Culaff dale are enlilled to vola on the Resolulions
- | sat fonth in the Postat Babot Natice. The wating rights shall be in proportion to the peid-up aguity sharas Aic. Mo. Book Balance | Accrued Interest Arears Penalty| Fees | Charges /MOX | Tokal
A, Ne. Book Balance | Accrued Interest | Arrears Penally | Foes | Charges | MOX|  Total held bry theen as an Gul-off dale. A parson who is nol @ memiber as on cut=clf date shall tneat the Fostal | || Home Loan Ave. Ne. : ,
500 (under ! Ballat _Hl:ﬂ.i::a for indormation purposa only. The Board of Direchors has appoirted M Vivakkumar, B54BA0GETD 33,31,004.501 - 4,81,650.00 221600 0 46.14.570.00 NGTICE
T"’;‘:;;:ﬂ ;:;'1”" 140,72, ~":'1| 310553001 emE0LO0) 21200 | 208304600 f,ﬁ':fgcmﬁm"mmmﬁ'm Ao ot herprstel bliot o al  Wmpabort | - NLE it kg 000 Motice is hereby given that the Certificate for the under mentioned Equity Shares of
MLES other Charges | IJ':I[II In complance with e MCA croulars, e company has provided only the mmele e-voting [acley o Total due in Loan accounts 38,14.870.00 the [ﬂl’l’lpﬂ“}f have been iUSHm§5P|ﬂ{Edﬂﬂd the holders of the said EqLI'lt:p' Shares have
the- mesnbers b enakle fem to cast their voles electronicaly. The communication of assent oe dissent | The borrower's attention is invited to the provisions of sub-section (B) of section (13) of applied to the Company to issue duplicate Share Certificate. Any person who has a
Total due in Loan accounts 20,83,046.00 of tha membars would fake place only through remote e-woling system, The company has engaged I " 6) 13) P ey P ! e

the Act, In respect of the time avallable, to redaem the securad assats.

Description of iImmovable Mortgaged Assets :
IFlat Mo. 1501, 15* Floor, Exica Buikding Mo_ 5, Royal Garden, Shaktl Cornplex, Kobsewad
Kalvan (Ej-427 306, District ; Thane Balonging (0 Ms. Charushila Palil

claim in respect of the said Shares should lodge the same with the Company at its
Registered Office within 21 days from this date else the Company will proceed to issue
duplicate certificate(s) to the aforesaid applicants without any further intimation.

The borrower's attention is iwited to the provisions of sub-section (B) of section (13} of
the Act, in respect of the time avaable, to redeem the secuned assats

Description of Immovable Mortgaged Assets :
Shop Mo, 3, Ground Floor, admeasuring 468 50. FL super built up area, A wing of “Shree

the serices of COSL for lachativg remate g-voling b0 enable 1 membees 1o cast thes wles
alectranicaly. The Woting nghts of the members shall be reckaned on the cul-aff date i 39,12 2083,
E-waling facility wil ba evailable at the websile, www evotingindia.com. Valing process through e-
valing shall commenica on 06" Jenuary, 2024 &t 500 a.m: and shall end on 4" Fabruary 2024 at 5:00

e [

Sadgura Darshan™ Opp. Vitwraya Krupa Building, Near G. R. Patil College, at Survey No. pm. Thie ramcrle e-valing facily will be disabiad Tor woling by COSL upon axping of the slorasaid voling x _ R z
49, Hissa No. 7, cf 'u'l:illll:laﬂﬁ . Sonamads, Taks : Katyan, District ; Than and within the | | 946. The resul of Posts Bt b anncunces by the Criman o a person auhorzed ty e | [Q0te :02.01.2024 PR S . Distinctive Nos. | Certficate Mo.
; ik g A B ; " E | N : Place : Ulhasnagar, Dist, Thane For indian Bank Folio Mo | Name of the Share Holder | Mo, of Shares i
fimits of Sonarpada Gram belonging to Mr. Sharad Rama Patil. on or befoes 6 February, 2024 a1 e Registered Ofce of the Company, The resull wil also be Fram o |
S/ uptcaded on the wehisita of the company and will also be inlimatad in BSE.
Date -02.01.2024 Authorized Dfficer. In case vou hava any queriss or issues regarding e-veling, o any member as on aulollf dale has nol FORMB K01186 Shankar Krishnan 500 3% 112735 1134
Place : Ulhasnagar, Dist, Thane For Indian Bank | | recened he posial balot nofice you may weile i cs@suprapachic. com. PUBLIC ANNOUNCEMENT Shankar Krishnan

Far Suora Padfic Financial Sandces Limked Regulation 12 of the Insatvancy and Bankrasdoy Board of dndia
I [HEEH ¥ Rcy

Place: Mumta R T e o Name of the Company - Godfrey Phillips India Limited
Date  05.01 2024 Gowripaiiy Secrelary FOR THE *n:ﬂg?f:ﬂﬂg;LSIm:fEEMDEHS OF Regd. Office - Macroplolo Building, Ground Hoor, next to Kala Chowky Post

- 400033

Office, Dr. Babasaheb Ambedkar Road, Lalbaug, MUMBAI

SaMo, | PARTICULARS DETAILS
A, [ Mame of Durnumil: Dbt | 5 K & TEXTILES I.JI'I-IITEEI
(}301"'] a‘ai_l Lﬂnﬂrﬂ Bank.@ FORMA 2. | Date of Incorporation of Coporate | 20-10-1957
s vt o s Dol 1 . Public Announcement | Debitor N VR || ——
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 5. | Authority under wikich Lirparate ROC - Mumba

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/S. KUNDAN INDUSTRIES LIMITED (IN CIRP)

Debtor is ncoporatedregistered

4, 'C-:_:r'[,:-r_lrﬁl,r_. identity nurn I,;-q‘:r_.-'t_lnntl:.-:_j
lmbility idertty number of Corporate
Dabbor

Fort Branch, E Syndicale Bank Bullding, 264, Sir P. M Road, Forl, Mumnbal - 400 001
Tel Ma: 022-22626622, Emall: chl1 08 canarabank. com

[A7O000MHISSTPLC 111406

USRagnagar Branch ; Fliot Mo, S, JAider Building. Ground Floor, ¥eidear Compaund, Central Hosgilel Road

DEMAND NOTICE UNDER SECTION 13(2) ame of Corporate Debtor M/s. Kundan Industries Limited 5. | Address of the Registered Office | Regstered office: H No, 1246/ 1K, GALA: 1.9, hasnagar, Thane-421 003, MeL: «Tal. Me. J0251) 2712 250 | 2567 695 «E-mall : uhasnaganrdianbank co i

s y 2.1 Date of incorporation of Corporate Debtor| 04-09-1995 and Principal OMfice ¢F any) of the 1a% Floor, Bindg B-4, Prithvl Comples, Kalher - - :
Ta Rl ER LN OulB: 39 RE9E 3. | Authority under which Corporate Debtor | Registrar of Companies, Mumbai ___| Corporate Deldor : | Village, Thane, Maharashira - 421 302, Indk POSSESSION NOTICE (For Immovable & Movable Property)
1. M/s. Qualitex (Borrower), is incorporated/registered 6. | Date of closure of Insclvancy | 05-01-2024 [Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Cid-101, Gupla Warehousing Complax, Village Dapoda, Bhivwandi. 4. | Corporate Identity Number of Corporate U28900MH1995PLC092326 - .F'EE'EI:I"..ITIEII'I rm':EE'E' 55 e T WHEREAS, The undﬂmigngd hE-_l[:g tha Authorized officer of the Indian Bank under
2. Navin Harish Chaturvedl, C/o Harishchandra Chaturved| Debtor 7. Lakootion cormbsicamment oot i e Ay the Securitization and Reconstruction of Financial Assats and Enforcement of Sacurity
C-3/B01, Ashar Esiate, Shree Nagar, Wagle Estate Thane, Mear Biabang High 5. | Address of Registered Office and Principal| Office - 402, Lukhi Empire, 4th Floor, SV Road of Corparate Debtor {Crder recelvesd on Dath fanuary, 005). ;

Interest Act and in exercise of powers conferred under Section 13 (2 read with rule 3 of

[ Mir, Rajkuimss Ferd Gupla : :
the Security Interast (Enforcament) Rubes, 2002 issued Demand Motice dated 05.10.2023

[ IBEBLIPAO0LAP-FOR 105, 2020 2021 /13347

8. |Marme and Registralion numbar of

School, Wagle Estate, B, No, 601, Shee Magar, Thane, Maharashiva - 200604,
the Inscivancy Professional acting

3. RupaMavinchandra Chaturvedi, Co Harishchandra Chaturvadi

Office (if any) of the Corporate Debtor Near Bali Ram Compound, Yadav Nagar, Dahisar

(East, Mumbai, Maharashtra, India, 400068

C-3/601, Ashar Estale, Shree Magar, Wagle Estate Thane, Near Bllabong High 6.| Insolvency Commencement Date in 02" January 2024. .| FL RO S G i 0 1o (TEWE) =P NS E Ny SLAREM AN 3. 8 SRS . AN
School, Wagle Estate, R. Mo. 801, Shres Nagar. Thane, Maharashtra - 400604. respect of the Corporate Debtor Order received on 05" January 2024 9. | Address and E-mail of the Liquidater,| 502 B, Hamilten Court, Raheja Reflections, Ramchandani of Ulhasnagar Branch to repay the amount mentioned in the notice
¥ EE?S 1“2;::: PE?::{: %ﬂf;ﬁ‘;ﬁ"F'L'?;Hﬁﬂfﬁgﬂ{ifﬁf u;:,;iflgu ab Hiah 7.| Estimated date of closure of Insolvency 30"June 2024 B DR TR e ] :?Hh:f h'.:jge.ragrnu:ﬁéxemw.ﬂ T 18,11,803/- (Rs. ﬁi,m“" Lakhs E!mn "1“,““" Eight Hundred Three Only) 2s on
& chisol. "-"».'ﬂgi-efslam. B No. 601 gﬁ,{&e r-T-:E:Igar' Thans. Maharashira _4[,&?.?4 9 Resolution Process (180 days from the insolvency commencement date) rrgjp;:?léﬁ;;:rﬁ: e I:!E.‘J[I.E[IEE and the sa_u:l AMOUNt Carries rqnhE? interest a‘..agrﬂe!:l .r“efle frEu.m 06.10.2023
. Harishchandra Mathuradatt Chaturvedi, C'o Harshchandra Chaturvedi 8.| Name and registration number of the Sunil KumarAgarwaI 10 T T ey T 5':'2. 5 I"-EI-;T.IiIt-:I'l.lil:-lurt.. Raheja Rellsctons, fill dfata of rEﬂaEfnenlmlhlﬂ 1] da'l'ﬁ from the dale of raceipt of the said nolice with further

interest & incidenia! charges,

The borrowers Baveng 1ailed 10 repay the amount, notice 15 heraby given B he borrgwer
and the public in general that the undersigned has taken possession of the property
descrbed herain below In exarcise of powers conlarrad on him under saction 13(4) o
the zaid Act read with rele 8 of the said rules, on this 2* day of January of the year 2024,

C=3601, Ashar Eslate, Shree Magar, Wagle Estate Thane, Near Bilabong High
School, Waghs Estate, R. Mo, &01, Shree Magar. Thane, Maharashtra - 400604,
Chzar SinMadam
Sub: Motice issued under Sectiom 13(2) of the Securitisation & Reconstruction of
Financial Agsefs & Enforcamant of Securily InferestAct, 2002,

Insolvency Professional acting as interim | 1BBI/IPA-001/IP-P01390/2018-19/12178

resolution professional

9.| Address and e-mail of the interim
resolution professional, as registered
with the Board

for corespondencea with the
Liguidator

| Thakur Village, Bortval East, Mear WE.
Highway, Mumbai - 00066
Progect Spescilic Ernail 1o

| Iadationsks@gmail.com
04-02-2004

G-805, Akruti Orchid Park, Andheri Kurla Road,

Sakinaka, Andheri (E), Mumbai, Maharashtra -400072 |
11. | Last date for submission of claims

The undersigned being the Authorzed Officer of Canara Bank, Mumbal Fort Maln
Branch {hersinafter refermed fo as "lhe secured creddor”), appointed wnder the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
IrderastAct, 2002, (harsinaftar referrad as the "AC™ do hareby issue this notice toyou as
under: That, Mis. Qualtex (Bosrower) (hersnmafier refermed to as “the Borrowes™1) has
availed credd facility ! faciies stated in the Schedula & hereunder and has entéred info
the security agresment’s in fasour of the secured creditor, Whils availing the sasd financial
assistance, you have expresshy undertaken o repay the loan amount's in accordanca
with the terms and conditicns of the above mentioned agresments

That, Mr. Mawvin Harish Chaturvedi, Rupa Navinchandra Chaturvedi, Ganga
Harishchandra Chaturveds And Hasdshchandra Mathuradatt Chatureedi (herainafter
refarred ko as "the Guarantor”) has guarantead the payment on demand of all moneys
anc digcharga all ebligatsans and labalities owing Or incurred i the secired creditar by
the Borrower for credit facilities up to the Bmit of Rs. 50,00,000.00/- {Rupees Fifty
lakhs anly] with interest thereon

You (The person mentionsd in schedule B) are also enterad in o agreements against
tviz seecusrid assels which ane defailed in Schedule B heraundes

Howawer, from June 2023, the operation and conduct of the said financial assistance [
crpdil Racalities have bedoms irmegulas. The books of account mainfained by he
secured Bssets shows that the kability of the Borrower towards the secured creditor as
an date amaunts o Bs 50,64,261.93 (Rupsees Fifty lakhs Sixty Four Thousands
two hundred sizty one and Hinety Three paise Only), the details of which together
wilky Tubure interasl rate are stated in Schadule C haraunder. I1is furlhear Slated that tha
Borrower/Guarantor having failed o kesp up with the terms of the above said
agraameant in clearing the dues of the secured craditor within the timee given, and hayve
been evasive In satling the duss, The operation and conduet of the above said

Email: ANIL91111@HOTMAIL.COM

10,/ Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

3, Dilkap Center, Andheri Kurla Road, Sakinaka,
Andheri (E), Mumbai, Maharashtra -400072.
E-Mail: CIRP.KUNDAN@GMAIL.COM

11} Last date for submission of claims 19" January, 2024

12| Classes of creditors, if any, under clause (b) | NOT APPLICABLE
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

13, Name of Insolvency Professionals identified NOT APPLICABLE

to act as Authorized Representative of Creditors
in a class (Three names for each class)

14/ (a) Relevant Forms and
(b) Details of Authorized Representatives
are available at:

(a)www.ibbi.gov.in
(b) NOT APPLICABLE

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered th
commencement of a corporate insolvency resolution process of the M/s. Kundan Industrie
Limited on 02nd January 2024.Order received on 05 th January 2024.

The creditors of M/s. Kundan Industries Limited (IN CIRP) are hereby called upon to submit thei
claims with proof on or before 19th January, 2024 to the interim resolution professional at th
address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Motica is henaby Erven that the Kational Company Law Tribunal, Mumbai Bench, has ordered
the commencement of Bguidation of the 5 K S TEXTILES LIMITED on O5th January, 2024
[date of recaipt of order of liquidation wnder secton 32 of the Code (order dated 22nd
Decamber, 2023, uplcaded on 05th January, 20024

The stakeholders of 8 K 8 TEXTILES LIMITED are hereby caled ugan to subimit thair alaims
with proof on or before Cub-02-20:24 o the liguidator at the address mentioned against tam
M 10,

The financial creditors shall submit their claims with proofl by electronic means only. All ather
crediors may submit the claims with the proof in parson, by post or by electronse means,
Submisslon of false or misleading proof of clalms shall attract penatties.

In case a stakehoider does not submit its claims dunng tha liguidation process, the claims
Submitted by such a stakehalder during the conporate insoheenty reSolulion process unier
the Irsolvency and Bankruptey Board of Indsa {Insalvency Resolution Process for Corporate
Persons) Regulations, 2006, shall be dearmed 1o be sulmitied under Section 38.

Date : 06-01-2024 Nr. Rajkumar Feru Gupta
Place : Mumbal IBEAIPAODLP-P-02 103/ 2020-2021 f 13247

Liguidator in the matter of 5 K 5 TEXTILES LIMITED

ROYAL ORCHID HOTELS LIMITED

CIN: L55101KA1986PLCOOT 392
Registered Office : No.1, Golf Avenue, Adjoining KGA Golf Course,
Airport Road, Bengaluru - 560 008.
INDHA, T: +81 80 25205566, F: +81 80 25203366, www.rovalorchidhotels. com

The borrawer in particular and the public in ganeral is hereby cautioned rot 1o deal with the
property and any dealings with the property will be subjact to the charge of the indian
Bank, Ulhasnagar Branch for an amount of < 17,74,858/- (As. Sevenleen Sevanly Four
Thousand Nine Hundred Fitty Eight Only) as on 02.01. 2024 and the said amount carmies
further intesast at agread rate from 03002024 1ill date of repayment

Below are the defails with the breakup as on 02.071.2024

&' Mo, Boak Balmce | Rcorwed Interest | Amears Pesalty | Fees | Charges | MOX Tatal
Homeé Loas AL Ma. " i . S
F4597872T1 (03105000 1,19.117.00 254.00 0 11,5.0435.00
Hame Laan Plus AC i s
He. EEEITEI]'.I'E 5.4 462400 7, 811,00 &5.00 0 6,24 52300
MLES olher Charges 0,00
Total due in Loan accounts 7,74, 958,00

The borrowes's atiention is invited to the provisions of sub-section (3) of section {13) of
the Act, i respect of the time avalable, to redearn the sacured assels.

Description of Imnmovable Mortgaged Assets :
Flat No. 301, 3" Faor, Madhay Krishna Apartment, Unit No, 78, Sheat Medica, Punjabi
Colony, USasnagar-421 003, Dist. Thane, Maharashira belonging fo Mr. Prakash
ladharam Ramchandani & Mrs Mohini Prakash Ramehandani.

Sd-

fmancial assislance [ credit facildybes having come to a standstill and as a
consequence of the defaull committed In repayment of principal debt’ ngtaliment and
intarest thareon, the sacured cradidor was consfrained to classify the debt as Mon
Performing Asset (MNP as on 120 252023 In accordancs with the directivesiguidetines
relaling to assef classification issued by the Reserve Bank of India. The secured
creditor through this notice brings to your atlentan that the Bomrower hag faded and
neglected to repay the said dues! ocutstanding Babifities and hence hersby demand you
under Section 13{2) of the Act, by issuing this notice to discharge in full the liabilities of
thve Borrower a& stated im Schedule C harewnder to the secured creditor within &0 days
fraarm the date of recelpd af this nobce, Furthes, 185 broughl 10 yous nolios Ehal you s
also lkable to pay future interest at the rate of 9.95% +{Penalty Interest=2) % for
averdrall |oan account logether with all cosls, charges, axpenses and incidsental
expensss with respect to the procsedings undertaken by the secured creditor in
facovarnng ks doas,

Pleass take nofe of the fact thet if you fall to repay to the secured creditor the aforesaid
surm of Rs, 50,84, 261.93 (Rupees Fifty Lakhs Sixty Four Thousands Two Hundrad
Shety One And Ninety Three Palse Only), together with further interest and incidental
axpanses and costs as slated abowva in berms of thes nofice wnder Section 13(2) of tha 1. | Marme of coeporie debior

Act, the secured credios will exercise all or any of the rights detaded under sub-secton 5 1 Dste of NCOpOMEton of comormts dm
(4} {a) and (b:;-:-f Section 13, the extract of which is given here below o convey the 3. | AUy Lncer which corpoeats debior
serioganess of this issue: i ;

13{4}- In case the Borrowen'Guaranior faiks to discharga lability in full within the pariod 2l a;mdﬁmﬁ“&:ﬂ:ﬁm Uiy
gpecified in sub-section (2). the secured creditor may take recourse to one of mosa of : iderts No. of dalbine
the following measuraes to recover his secured dabt, namsaly; | | N

{a) Take possession of the secured assets of the Borower/Guarantor including the| I Auess of the regiteses) office ard
right to transfer by way of lease, assignmenior sale for realizing the secured assat; principed office (if amy) of corporate

(b} Take over the management of the business of the Borrower including the righl o | detins

transfer by way oflease, assignment or sale for realizing the secured asset: B, | sohency commencernent date in
Prowvigded that the right to ransfer by way af lease, assigrment or Sake shall he mepet of Comonie debhor
exercised only where the substanfial parl of the busmess of the Borrower is held as
saecurily for the debl;

Prowvided further that where the management of whole of the business or part of the
business s severable, e secured creditor shall lake ower i managemant of such
business of the bomower which is relatzble fo the security for the debt; and under other a
applicable pravisions of the sad Act,

Yiour attention ia mvited to provisions of sub-secton (8) of Section 13 of the Act, in
respact af time available, 1o redeem tha sacured assels

You are also put on nodice that in terma of section 13(1:3) the Bormowsn' Guaranior shall
nof fransfer by way of sale, lease or alherwise the said sacwred assets dedaidled in
Schedule B hereunder without obtaining witten consent of the secured creditor,

I1is further browght to your notice that any contravention of this statutory injunction
restraint, as provided undes the sald Act, Is an offence and if for any reason, the
securad asseis are sold or keasad out in the ordinary course of business, the sale | resolutaon professional

procesds or Income realized shall be deposited with the secured creditor, In this regard 11| Last e for submission of claires

wau shall have to render propar accownts of such realization lincoma. 12| Classes of credbors, i ar under deasa
Thiz notce of Demand |s withoaut pragudice to and shall not be construad as wahner of (b e s i-sannticen (54 of saction 21,
any ottver mights or remedies which the secured creditor may hawve including further ascertaine by the inlerim esolution
demands for the sums feund due and payable by you proliessioral

This is without prejudice to amy othar righis available to the secured creditor under the 13 Nemes of Inschency Professionak
Actandior any ather law in force aniied 1 ot e Bilhorked

Pleass comply with the demand under this motice and avoid all unpleasaniness. In

Sunil Kumar Agarwal

Interim Resolution Professional

Founder Director- QuickResolve Professionals Pvt Ltd (IPE)
Reg.No. IBBI/IPA-001/IP-P01390/2018-2019/12178
AFA Valid till: 04-12-2024

Date :02.01.2024
Flace : Ulhasnagar, Dist. Thane

CIN: L5511 KATSBEPLCOOT 392

NOTICE

Transfer of Equity Shares of the Company to Investor Education and
Protection Fund (IEPF).

This Motice is hereby given pursuant fo the provisions of the Investor
Education and Protection Fund Authority (Accounting, Audtt, Transfer and
Refund) Rules 2016 {'the Rules™), as amended from time ta time.
With reference to provisions of Section 124 (6) read with the Rules, all shares
in respect of which dividend has not been paid or claimed by the shareholders
for seven consecutive years or more, shall also be fransferred by the
Company ta IEPF constituted under Section 125 of the Companies Act, 2013
as perthe procedure set outin the Rules,
The Company will not transfer such shares to IEPF where there is a specific
order of the courtTribunal/ statutory authority for refraining fransfer of such
shares or where the shares are hypothecated/pledged under the Depositories
Act, 1996, Adhering fo the vanous requirements set out in the Rules, the
Company has communicated individually to the cencemned shareholders
whose shares are liable to be transferred to IEPF, for taking appropriate
action{s),
The Company has uploaded full details of such shareholdérs and shares due
for transfer to IEPF on its website at www.rovalorchidhotels.com,
Shareholders are requested to refer lo the web-link hitps:/f'www.
royalorchidhaotels.com finvestors/unpaid dividends to verify the details of thair
unclaimead dividend and shares liable to be transferred to IEPF.
As per the above mentioned rules shares held in physical form are liable o be
transferred to [EPF Autharity, by issuing new share certificales and uponissue
of such new share cedificates, the oniginal share cerificatels) which stand
registerad in your name will be deemed cancelled and non-negoliable.

In case shares are held in demat form and are liable to be transferred to [EPF
e el o Authority, the Company will execute Corporate Action for transfer of shares in
E Rleaeas 1 | favour of the Demat account of the |EPF.
Shareholders may note that the shares and benefits accrued thereon which
are transferred to IEPF from time to time, can be claimed after following the
procedure prescribed by the Rules.
Shareholders are requested to claim interim dividend declared for the financaal

Authorised Dificer,
For Indian Bank

Date:06" January 2024
Place: Mumbai, Maharashtra

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insalvency and Bankruplcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TEJAS TRADEFIN LLP

RELEVANT PARTICULARS

TEIAS TRADEAM LLP

16 Cetober 2007

F:E;,j‘:lral ol Companies Murribsi

| aapoozz

THE

DAILY

[ 304, Maberir Cormrmesal Cornpies, MG Road,
Darasar Lane, Ghatkopar East, Mumbai, Maharshtra,
| India 40007 T
By Mational Cormpany Law Tribunad, Murmibai Berch
oetier dated 2 Jonusry 20052 in Company Pefition Ro:
CP Mo B Te0 s 2033
| ; . : | MCLT order receteed on 5 January 2004
Estimeate] ciate of chosune of irsoheny A0 June 2024 e, 180 s frorn distes of QRP
| TESOIAIN [FTCESS
MEme ard I'E[.‘.Etn’?ﬂ'.i:l"l rumbes of the
resoieency professional acting & merdm
| resclufon professional
g | Address g asmail of the inbanim
resolution professional, as regishenad
| with the Bosed
11| Address and esmall to ba used for
ooemesaondenca with tha iIntenm

e |

| Mames Chanshyam Patel
Reg Nec 551/ IPA-0011P-PO1ET3,/ 2008 2049/ 12155

Adoress: 322, Fes Business Spaces, M G Road,
Gheskapar Eagt, Murnbai SO0 07T

| Emaik cipetelBoapaledcom
&doress; 352, Fost Business Spaces, M G Road,
Ghatkapar East, Mumbal 00 OF T

| MA

v oof % N o oS \
case of Non- compliance, further neediul action will be resorted 1o, holding you liakbe mﬁﬂgr;—;;::;ﬁ. i1 s year 2016-17 and onwards before the same is transfered to the [EPF. \ FINAN‘ IAL EXP RE
o ol st cor RGeS T3] () Feelevairé Forms and [ Woets Lk Fipes//00k goviny downloadiome ] In case the Company does not receive any communication from the L Far
Thanking You ib)  Detais of authorired Phopssicsal Aaciresi: Mot spplicaaiile concerned shareholders by 23° March 2024, the Company shall, with a view e el
Yo Eg'_thf 1 ot cadlcntinibin it maial to complying with the requirements set out in the Rules, transfer the shares to
s gipioit S SCHEDULE —A Notice is hereby given that the Naticnal Gompary Law Tribunal has ordered the | | the IEPF Authority as per procedure stipulated in the Rules, withoutany further
[Details of the credit facility/ies availed by the Borrower] Ei?gf;j::’;:ﬂ;‘;:’p”’m insohvency resolution process of th= TEME TRADEFIN notice.
sl Loan Ne Mature of Date of Amount The creditors of TEMAS TRADEFIN LLP are hersby called upon to submit their claims Please note that no claims shall lie against the Company in respect of
No. ' Leoan/Limit Sanction wlijir'lﬂ proof un[ of hefore 19 la:u;w ?324 to Interim resolution professional at the unclaimed dividend amounts and shares transferred 1o IEPF. The
SO0rEss mentitned against entry Mo, : ' Woa '
1. | 125002717300 |OVERDRAFT | 16.09.2022 | Rs. 50.00 Lakhs Th financial creditors shall submit their claims with proof by electronic means only. EhElEII'IﬂMEF.S maly claim ine dwld"':"_nd and G{!'I'I'ES{IDFIE[II'IQ_ shares transfemed to
SCHEDULE -B All other creditors may submit the claims with proof In person, by post or by electronic |IEPF including all benefits accruing on such shares, if any, from the [EPF
(Details of securily assets] Eﬁira':-:.-l cradiior: beloneting o st aslisted: agalnet theserry-No. 42 shai Authorities after following the procedure prescribed in the Rules and the same
5| Mame of Title indicats ?t‘s Shaice BF SUthorEsd rsprasént.ati'..'e fram ar.n-:l:ﬁg the thﬁ:'ee ins-:l;x-.er{:.-' is available at IEPF website ie., www.iepf.govin.
No Movable Holder professionals listed against entry No.13 o act as authorised representative of the | | Please feel free to contact the Company / Registrar & Transfer Agent, in case
- class [specify class] in Form CA. . . . -
immovable Submission of false or misheading proofs of claim shall attract penalties. you haveany claim/ queries at the following address:
All That Plece And Parcel Of Land Being Flat No. Dhanshyam Fatel
601 on the 6th Floor, Building No, C-3 Co, Op R o Name & Address of the Name & Address of Registrar &
Hsg Soc. Lid. Siluated at Survey Mo, 425/2 426 1. Ganga Chaturvedi e January ﬂﬂmpﬂﬂ}f Transfer Agent

ip) 42811 of Vilage Panchpakhadi, MNear

: : : Carishchandra Dr. Ranabir Sanyal Integrated Registry Management
1. |Bilabong High International School Shree : . ! : s
Nlangar Main Fli%au:l. &hrid L?SE.‘ar_ vﬁagf;- Esmf, 4, Panshchangra Company Secretary & Compliance Services Private Limited
Thane (West] Taluka and Districi Thane ﬁé’-"‘“““dﬂ"_‘ T Officer Cin No:
400804 pecined: Boundaros: Mot = oows s podel el » Royal Orchid Hotels Ltd. - U74900TN2015PTC 101466
path, St T o R et - FREhD. b, Advertising in Registered & Corporate Office Mo. 30, Ramana Residency, 4th
West : Staircase. e oo ; !
T (=7 No. 1, Golf Avenue, Adjoining KGA Cross, Sampige Road
[Dm__ﬂ"iﬁ']fh[: H:Ein date] END __E R AGES Golf Course, o MaFIeswaram, Bangalore - 560003
SI[ | anNo. | Nature of [ Liability with interest as on| Rate of Contact E:uL mrmﬁﬁgga%aﬂgmalh,k EE'- :_ET'ED'ES“EUE?. dia
No. * | Loan/Limit date 31.10.2021 Interest JITENDERERA PATIL ngaiore mataka mail: irg@integratedindia.in
Rs. 50,64,261,93 (Rupees Fifty| 2.95% + = Ph: 08041783000
1. | 125002717300] Overdraft |Lakhs Sixty Four Thousands| (Penalty Mobile No.: E:investors@royalorchidhotels.com
Two Hundred Sixty One And | Intarest=2) :
Lo i Tt | iesatnty 0029012015 Royal Orchid Hotels Ltd.
; . : sD/- :
Rs. 50,64, 261.93 (Rup=es Fifty Lakhs Sixly = H o .
TOTAL Four Thousands Two Hundred Sixty One Landlinc < Place : Bengaluru Ranabir Sanyal ﬁﬂaﬂmﬂjew 653.00M
And Ninety Three Paise Only) O /430215 Date : 05/01/2024 Company Secretary and Compliance Officer

finﬂnci“.ep..in .. . .‘. .'
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